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INTRODUCTION 

I. the Chairman. Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes baving been authorised by the Committee 10 submit the 
Report on their behalf. present this. "3rd Report (10th Lok Sabha) on 
Action Taken by Government on the. ~R1mendations contained in the 
24th Report (10th Lok Sabha) on the Ministry of Personnel, Public 
Grievances and Pensions - Formulation, Implementation and Monitorina 
of Reservation Policy. 

2. The Draft Report was considered and adopted by the Committee on 
27 January. 1995. 

3. The Report has been divided into the following Chapters: 
Chapter I 
Chapter II 

Chapter III 

Chapter IV 

Chapter V 

Report 
Recommendations/Observations which have been 
accepted by the Government. 
RecommendationslObservatiollli which the Commit-
·tee do not desire to pursue in view of the Govern-
ment's replies. 
Recommendations/Observations in respect of which 
replies of Government have not been accepted by the 
Committee and which requirc reitcration. 
RecommendationslObservationli in respect of which 
final replies of Govcrnment have not been received. 

4. An analysis of the Action Taken by Government on the recommenda-
tions contained in the 24th Report of the Committee is given in the 
\Appendix. It would be observed therefrom that out of 35 recommenda-
tions made in the Report. 2S recommmendations i.c. 71.43% have been 
acccpted by the Government. The Committee do not desire to pursue 
2 recommendations i.c. S.7l 0/0. In case of 3 recommcndations i.,'. 8.~7% 
final replies have not been received; S recommcndations i.,'. 14.29% in 
respect of which reply of Government has not becn accepted by the 
Committee. require ~rther comment. 

, NEW DELHI; 
A.pril, 1995 

. Chllitrll, 1917(S) 

(v) 

PARAS RAM BHARJ;>WAJ, 
Owirman, 

Committee Oil ,lie Welfllrt' of 
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CHAPTER I 

REPORT 

This Report of the Committcc dcals with thc Action Takcn by the 
Government on the recommendations contained in the 24th Report 
(lOttr-Lok Sabha) of the Committee on the Welfare of SCs and ~H" .. he 
Ministry of Personnel. Publi'cOricvanecs and Pcnsions - Formulation. 
Implcmentation and Monitoring of Rcscrvation Policy. 

1.2 The 24th Report was presentcd to Lok Sabha on April 29. 1993. It 
contained 35 recommendations. Replies of Government in respect of these 
recommendations have been examined and are categorised as under: 

(i) Recommendations and observations which have been acceptcd by thc 
Government. 
SI. Nos. 3 (para 2 . .10). 7 (para 4 . .1). 8 (para 4.6). 9 (paras 5.6 and 
5.7). 11 (para 5.9). 12 (para 5.10). 13 (paras 5.12. 5.13. 5.14 and 
5.15). 14 (para 5.20). 15 (para 5.21). 16 (paras 5.24. 5.25 and 5.26). 
17 (paras 5.28 and 5.29). 18 (paras 5 .. 11. 5.32. 5.33 and 5.34). 19 
(para 5 . .16). 20 (para 5.40). and 21 (pum 6 . .1). 

(ii) Recommendations and observations which the Committee do not 
desire to pursue taking into consideration the replies of the Govern-
ment. 
SI. Nos. 10 (5.8). 22 (6.8). 

(iii) Recommendations and observations. reply to which hav~ not been 
accepted by the Committee and which require reiteration. 

SI. Nos. 1 (para 2.12). 2 (paras 2.23 and 2.24). 4 (para 2.33) and 
22 (para 6.7) 

(iv) Recommendations and observations in respect of which final replies 
have not been received. 
SI. Nos. 5 (para 3.7) and 6 (para 3.H and 3.16) 

1.3 The Committee will now deal with those action taken replies of the 
Government whieh need reiteration or merit comments. 

(A) Recruitment 

(SI. No.1, Para .1.11) 
1.4 In para 2.12 of the 24th Report (lOth Lok Sabha). the Committee 

had observed the backlog in officers category. One of the reasons for this 
backlog wa5 stated to be that only 25% in the officers cadre in JMGS-I 
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could be filled by way of direct recruitment and the balance through 
promotions from sub-staff to clerical cadres respectively. The Committee. 
bad therefore; recommended and it was agreed by the representatives of 
Ministry of Finance during the evidence that the Ministry should put the 
matter of increasing the percentage of officer cadre in JMGS·I from 25% 
to SO% through direct recruitment so that the backlog of SCslSTs 
vacancies is filled up. 

l.S In their Action Taken Note. the Ministry of Finance (Deptt. of 
Economic, Affairs - Banking Division) have stated that at present 
approximately 80% of the vacancies in clerical cadre and 25% in the 
officers cadre in JMGS-I are filled by way of direct recruitment and the 
balance through promotions from sub-staff to clerical cadre. respectively. 
The Ministry further stated that the workman unions arc not likely to 
agree to the raising of this percentage of direct recruitment. 

1.6 The Committee are not satisfied with reply furnished by the 
Ministry. They, therefore. reiterate that the Ministry must continue its 
efforts of negotiations with trade unions to make them agree on the point 
of inc:reuing the percentage of direct recruitment from 25 percent to 50 
percent to wipe out the backlog. 

(B) Promollon Procedure 

1.7 In para 2.23 of the 24th Report (lQth Lok Sabha). the Committee 
had observed that there is shortfall of SCslSTs in promotion. One of the 
reasons for shortfall is not providing relaxation in period of qualifying 
service for SCslSTs. The Committee had therefore. recommended to 
provide relaxation in the period of qualifying service so that backlog could 
be filled up. In para 2.24 the Committee. had also desired that the 
Ministry must bring a proposal to remove all restrictions limiting applica-
bility of reservation orders to any level or group and follow the Supreme 
Court judgement in Syndicate Bank case to apply reservation upto thc 
highest level in all Ministries!Departments. Puhlie Sector Undertakings. 
Public Sector Banks etc. 

1.8 In their Action Taken Note. the Ministry of Personnel. Public 
Grievances and Pensions stated that relaxation of qualifying service may 
not be consislent with the provisions of Article 335 of the Constitution. 
The Ministry of Finance replied that it may not be desirable to give 
reluation in the qualifying service as such service is considered neces,c;ary 
for an employee to move to the next higher grade/scale. 

1.9 In their Action Taken Note on making reservation applicahle urto 
the biahest level in all MinistricsIDepartments. Public Sector Undertake 
inp. Public Sector Banks etc. The Ministry Mated that the Supreme Court 
jud,emcnt in Syndicate Bank caK does not have leneral arrlicat,jhty and 
cannot therefore. be applied 10 other pubk Banks. Pul1lic ~ctor Under-
takings and the MinistricslDeputtnenl!l of the Government of India. 
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1.10 The Committee arc not convinced with the reasons given by the 
Ministry of Personnel. Public Grievances and Pensions that relaxation in 
qualifying period of service for promotion may not be consistent with the 
provisions of Article 335 of the Constitution. The Committee strongly uriC 
that the matter should be reconsidered and the necessary relaxation in the 
qualifying period of service should be given to SClV'STs for promotion to 
the next higher grade. 

1.11 The Committee arc also dissatisfied with the reply of the Ministry 
regarding Supreme Court Judgement in Syndicate Bank case for making 
reservation applicable upto the highest level in all MinistrieslI)epartments. 
Public Sector Undertakinls. Public Sector Bank" etc. The Committee. 
thcrefore. reiterate that the Ministry of Per"onncl. Puhlic Grievances and 
Pensions must bring a proposal to remove all rC!ilrictions limiting applica-
bility of reservation orders upto the highest level/group in all Ministries! 
Departments. Puhlic Sector Undertaking". Puhlic Sector Banks etc. 

(C) Review of Reservation Percentage 

1.12 In para 2.33 of the 24th Report (lOth lok Sabha). the Committee 
had observed that the reservation for SC! ST in puhlic "erviccs was 
decided on the basis of the population of 1961 census. con"idering SC/ST 
population in proportion to the general population a" 14.64 and 6.80% 
respectively. Accordingly the percentage of reservation for SC" and STs 
was decided as 15% and 7.5% respectively on 25.~.197(). The Committee 
has recommended that population as per 1991 should be con!'idercd as the 
main criterion for fixing the percentage of reservation in !'el'vice!' and the 
existing percentage of reservation be rcvised accordingly. 

1.13 In their Action Taken Note. the Ministry of Personnel. Public 
Grievances and Pensions (Department of Personnel) have stated thi't the 
existing All India percentage of reservation for SC I ST i" ba"ed on the 
1961 census. The 1971 census perhaps did not warrant any reyiew. The 
Government have further stated that the percentage of re"ervation to 
recruitment made on an All India basi" could not be reviewed as per 1981 
census because the census could not be carried out in the State of As.'iam. 
In the 1991 census also the All India figure" of SC! ST is not availahle as 
the census could not be conducted in the State of Jammu and Ka"hmir. 

1.14 The Committee do not agree with the argument given by the 
Ministry that due to non-conducting of Census in anyone of the States the 
figures of SC I ST at All India could not he revised. The Committee feel 
that sincere efforts have not been made hy the Ministry to revise 
percentage of reservation for SCs/STs by ascertaining the figures of 
SC/ST population as per 1991 census. The commillee. therefore. reiterate 
that the percentage of reservation of SCs! STs in services should be 
revised after a.o;certaining the figures of SC! ST population liS per 1991 
census from the Ministry of Welfare. The Committee "hould he appri"ed of 
the outcome of the action taken on the rcconullendation. 
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(D) Hoasinl Fadlitles 
1.15 In para 6.7 of the 24th Report (10th Lok Sabha), the Committee 

bad obIcrved that the reservation in allotment of General Pool residential 
accommodation is 10% in types A and Band 5% in types C and D for 
SC/ST employees. The Committee also noted that the allotment of the 
reserved bouses among SC / ST employees was being made in the ratio of 
2:1. The Committee had, recommended that the percentage of reservation 
for SC/ST employees should be fixed as 15 and 71h% in place of 10% and 
S% reapectively in all Ministries / Departments. 

1.16 In their Action Taken Note, the Ministry of Urban Development 
have alated that enhancement of reservation to the extent pf 15% and 
7.5% for SC/ST ~mployees in residential accommodation is not possible. 
The reasons stated for this are (i) though reservation in employment has 
been provided to the extent of 15% and 7.5% for SC/ST employees. it 
bu not been possible to fill up all the reserved vacancies due to non-
availability of suitable candidates. Therefore. the representation of SC / ST 
employees in Govt. services cannot be taken as 15% and 7.5'1.. of the total 
atren&tb; (ii) the need for housing is important for the low paid 
Government employees of the other categories as in case of SC / ST 
employees; (iii) if reservation for SC / ST in allotment of Govt. accommo-
dation is enhanced to the extent to reservation in employment. there may 
be demand from the other backward classes for reservation; (iv) due to 
acute shortage of Government accommodation Government employees arc 
able to secure Government accommodation only couple of years before 
their retirement. If the reservation for SC / ST is enhanced this Illay lead 
to further shortage of accommodation available to other category 
employees. 

1.17 The Committcc are not convinced with the rcasons furnished by 
the Ministry of Urban Development with respect to their inability to accept 
the Committees' recommendation of increase of reservation in allotment of 
General Pool residential accommodation from 10% to 15% in typcs A and 
B and from S% to 711.z% in types C and D for SC I ST employees. The 
Committcc, therefore, reiterate that keeping in view the social background 
of SC/ST employees the percentage. of reservation for SC and ST in 
allotment of Government accommodation should be enhanced upto 15 P!., in 
Types A and B 'and 7.5% in Types C and D respectively of the total 
available accommodation. 



CHAPTER II 
~ . 

RECOMMENDATIONS / OBSERVATIONS WHICH HAVE BEEN 
ACCEPTED BY THE GOVERNMENT 

Recommendation (S.No. 3: Para 2.30) 

Thc Committee find that in certain Department. Public Sector Under-
takings etc. initially appointments are made on ad hoc basis followed by 
rcgular appointments. Consequently, posts reserved for SCs / STs in 
rcg,tllar appointments arc not filled up. The Committee, therefore, 
rccommend that there should be reservation in ad hoc appointments 
also. 

Reply of the Government (Ministry of Personnt'i. 
Public Grievances and Pensions) 

Suitable instructions have been issued in this regard Fide O.M. NO. 
}6~2/4/93-Estt.(SCT) dated 25.6.1993 

\ Recommendation (SI. No.7: Para 4.3) 
l1ue to escalation of cost a pair of ordinary bullocks cost Rs. 6000 /-

in l<erala and non-availability of full finance has compelled to go to 
private money lenders who exploit them because they will not be able 
to repay the amount with interest. The Committee observc thilt instead 
of ~c1ping the poor beneficiaries, the bank rnanngernent Iws encouraged 

. the" to go to the private money lenders. Therefore. the project cost of 
(RtP should be increased proportionate to the rate of inflation. 
Rcp~y of the Government (Ministry of Pt'rsol1nl'l. Puhlit' Grit'vlIl1ces & 

Pension) 

The Ministry of Rural Development has stated tlwt Unit Cost Com-
mittee for the farm sector have been constituted in the regional offices 

,.of the NABARD. The unit cost of investment under various activities is 
to ~e reviewed every half year by the State Icvd committee on unit cost 
ant\ updated wherever found necessary. Regional offices of NABARD 
have. delegated powers to revise the unit cost npproved earlier. In 
rcgtd to loans for activities under ISB sector of IRDP. the responsibil-
ity if fixing the unit eost has been left to thc filwncing hanks / DRDA / 
Disttict Level Consultative Committee. 

;~ 

tfl\BARD has clarified that unit cost approved by them are average 
unit\ost and neither the maximum nor the minimum ones. The cost of 
cach~ item of investment needs to be determined hy the financing banks 
in eaeh individual case ",ith reference to the realistic cost estimates at 

5 
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the time of appralS81 of individual loan proposals. Variation of upto IS"" 
at the branch level are acceptable by NABARD for the purpole of 
refinance. 

The Ministry of Rural Development has also requested NABARD to 
isiue suitable instructions to their regional offices for regular revision of, 
unit cost. The need for this has also been emphasised in the rcc:cnt 
Meeting of High Level Committee on Credit which was held on 9th June, 
1993. Chairman, NABARD had promised to take corrective action. 

Reply of the Government (MInIstry of Flnaace, 
Department of Economic Affain, BIlDkIn& DlvlsloD) 

The unit cost for a pair of ordinary bullocks which was fixed at 
Rs. 30001- by the Unit Cost Committee of Kerala State on 27.7.1987 h-. 
been raised to Rs. 3500/- on 8.11.1991. The unit costs of variOUI items of 
investment are approved by Unit Cost Committee comprising reprClCD-
tatives from bankers and various Government Departments. The unit cost 
was not revised upward subsequently as there was no demand for upward 
revision either from the bankers, State Government Departments or even 
beneficiaries. The above unit costs are applicable for all the banks 
operating within Kerala State. 

Meetings of the Unit Cost Committee are generally convened twice in a 
year at half-yearly intervals but more meetings can also be convened if 
sufficient proposals for revision of existing unit costs / fixation of new unit 
costs are received from banks, implementing agencies, Government 
Department etc. It may also be mentioned in this connection that unit 
costs approved in the manner as indicated above are average unit costs and 
not the maximum or minimum ones. The financing agencies can determine 
the cost as per the demand and supply position with a variation upto 10% 
to 15% of the approved cost at their discretion. 

Comments of the Committee 
The Committee would like to be apprised of the outcome of efforts 

made by High Level Committee on credit. 
Recommendation (S.No •. 8; Paras 4.4 to 4.6) 

4.4 During examination of SBI regarding credit facilities extended to 
SC / ST in bank, officials informed the Committee th~t ~he income ceiling) 
of Integrated Rural Development Programme beneficlanes has been faxca 
at Rs. 1l.()()()I. from 1.4.92 and before that it was Rs. 6.4001- In some 
States the Integrated Rural Development Projects beneficiaries are selected 
on the basis of land holdings as most of them are cultivators by prof~iOft. 
A person possessing 5 acres or less than 5 acres is considered to be living 
below the pOverty line and considered one of the beneficiaries and the 
person with more than S acres is denied !lny benefit. 

4.5 In tribal areas more tha~ 90% of the people are either landless 
labourers or agricultura~ists with some land, 80% of them are below the 
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poverty line in actual sense. The Committee observcd that the land 
capability varies from one region to another. therefore. income ceiling 
cannot be calculated correctly on the basis of posses.~ion of land alone. The 
land and productivity of land has to be taken into account. The Committee 

~ observe that in some districts many middle class farmers who actually live 
below the poverty line are not getting any assistance under Rural 
Development ProFamme as S acres of land is taken as the ceiling for 
selection of Integrated Rural Development Programme beneficiary. 

4.6 The Committee feel that the double formula considering possession 
of land and income is not beneficial and therefore. the land criteria should 
be scrapped and only the economic criteria of income Rs. 11.000/- and 
less should be considered. 

Reply 01 the Government (Ministry of Personnel, 
Public Grievances and Pensions) 

The Ministry of Rural Development has stated that so far as IRDP is 
concerned, the eligibility criteria is based on the annual family income. As 
per the existing guidelines of the programmc. all rural households whose 
aAnual family income is below Rs. 11.000 arc eligible to be allSistcd under 
the Programme. However, since the approach under the programme is 10 

.usist the poorest of the poor first, families below Rs. 6000 annual incOme 
are assisted first and thereafter families with annual income between 
Rs. 6000 and Rs. 8500 are assisted. 

While determining the quantum of subsidy. the land holding does find 
consideration as could be seen from the subsidy pattern given below. 

Category 

• 
Small Farmers 

Percentage 
Ceiling 

25% 

Marginal Farmers 1 33.330/0 
Agricultural Labour-
ers, Non-Agricultural 
Labourers and Rural 

. Artisans. 
~ .. 
OF THESE 
(a) Scheduled Tribes} 
(b) Scheduled Castes 50% 
(c) Physically 

Handicapped 

Monetary Ceiling 

Rs. 4.000 1- in normal areas and 
Rs. 5.000/- in drought Prone Areas 
Programme and Desert Deve~p
ment Program'l~ Areas. 
Rs. 4.0001- in normal .~u 

Rs .. 5.000/- in Drought Prone 
Areas Programme and Desert De-
velopment Programme Area . 

Rs. 60001-
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It would be seen from the above that in case of Se/ST families and 
physically handicapped persons land holding is Dot considered while 
determining the quantum of subsidy under IRDP. The Ministry of Rural 
Development therefore, feels that the present system as described above 
may be continued. . 

Recommendation (S.No. 9; Para 5.6 to 5.7) 

5.6 The Committee note with dismay that there is huge shortfall of 
SCs/STs in grade 'A' and'B' services and there is also shortfall in grade 
'C' and '0' services of Scheduled Tribes. The shortfall figures as on 
1.1.91 in grade 'A' and 'B' services for SC are 5.91% and 3.18% I 
respectively and for STs 4.9% & 5.15% stand respectively. There is no 
shortfall for SCs in grade 'C' and 'D' serVices· but for STs in grade Co' 0 
(ex-Sweepers) and 0 (Sweepers) are 2.52%, 0.68% and 3.62% respec-
tively. The information provided over the 65 Departments under Govern-
ment of India (Annexure I). The Committee recommend that aU out 
efforts should be made to ensure prescribed percentage of representation 
of SCsiSTs in services without further delay. The Committee also 
recommend that special efforts should be made to make available ST 
candidates for these services. 

5.7 The Committee recommend Jhat the best among the Schedul~d 
Castes/Scheduled Tribes should be selected while making recruitment' to 
non-technical and quasi-technical class III and class IV posts and given 
them in-service training to make them efficient in their work. This will 
help in clearing the backlog at the earliest. 

Reply of the Government (Ministry of Personnel, 
Public Grievances and Pensions) 

All efforts are being made to clear the backlog in reserved vacanGies 
for SC/ST. Instructions already exist to the effect that if the· requisite 
number of SC/ST candidates fulfilling even the relaxed standards are not 
available to fill the vacancies reserved for them in non-technical and 
quasi-technical group 'C' and '0' posts to be filled by direct recruitment 
otherwise than ~ written examination, the selecting authorities should 
select the best amoD,g the SC/ST while making recruitment and give 
them in-service trainin" to make them efficient in their work. Extension 
of these instructions to tecruitment made on the basis of written examina-
tion would be against the objective of a written examination and may not 
be consistent with the provisions of Article 335 of the Constitution .. 

Recommendation (SI. No. 11; Para 5.9) 

The Committee further r:ecommend as agreed to during evidence for 
the opening of pre-examination training centre at district level in various 
States especially in isolated and backward areas for imparting training to 
SCslSTs candidates in respect of subordinate services examinations held 
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by the UPSClSPSCletc. The Department of Penoaael and TniDiDa 
should take the responsibility to review the performance of IUCh tniaiaa 
centres. 

Reply of the Govel'lUDlIlt (MIalItrJ of .......... 
PubUc Grlevaac:. and Peulou) 

The Ministry of Welfare has been requested to take nec:eaary ICtiaa Ia 
regard to opening of pre-examination training centrel at diItrict 1e¥eI ia 
various States. As and when these training centres are lit up, .... 
Department of Personnel and Training would take neceuary actioD to 
review the performance of such centres. 

Re(ommendatlon (81. No. U, Pan 5.10) 
The Committee have observed that the information in respect of Staff 

strength vis-a-vis shortage of staff for all the category of posts in respect of 
certain Ministries/Departmcnts such as University service, judicial aervicoI, 
organised private sector had not been supplied at all in -respect of certIiD 
Departments up-ta-date information has not been supplied on the pica that 
the information has not been received from the concerned MiaiItrieII 
Departments. However, from the infoimation furnished the Committee 
have observea the overall shortaee of SCIST posts in the variD .. 
Ministries/Departments. The Committee recommend that -Ministry abouJa 
ensure that up-to-date record of statistical figures in respect of aD tbo 
MinistriesIDepartments is main ained in future so that the same could be 
made available in the Committee as and when required. The Committee 
also recommend that all necessary action should be taken apinIt tho 
MinistrieslDepartments which have failed to supply the requilite iafo ....... 
lion. 

Reply of tbe Government 
The recommendation has been brought to the notice of .n MiaiItrioII 

Departments for necessary action. 
No. 36022113193-&tt. (SCT) 

Government of India 
Ministry of Personnel, Public 

Grievances It Pensions 
(DEPARTMENT OF PERSONNEL ct TRAININO) 

New Delhi, the 30dI ,..,,, 

OFFICE MEMORANDUM 
SUBJI!CI': Maintenance 0/ statistics rtlllting 10 Sc/ST ptrli»u. , ....... 

liDn 0/ the Parll4menltUy Commllt. 011 ",. W".,. tl/SCII'r. 
The underslped II directed to lIy that the ~ <;7 I 711 -

the Welfare of ~ .... ve obIerved in s-ra 5.10 at ..... ~ .. 
the infol1Dlcioll ...... of atatIltreqth .......... f!I~"". 
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the category of posts in respect of certain MiaistriesIDepartments such as 
University services, judicial services, organised private sector bad not been 
supplied due to non-availability of the requisite information. The Commit-
tee has recommended that the MinisterieslDepartments should ensure tbat 
up-ta-date record of statistical figures relating to SCIST employees sbould 
be maintained by the MinistriesIDepartments so that the same could be 
made available to the Committee as and when required. The Committee 
has also recommended that all necessary action should be taken against the 
MinistrieslDepartments which fail to supply the requisite information in 
this regard. 

2. It is, therefore, requested that the statistical information relating to 
the SCIST employees in respect of various offices/organisations under the 
control of the MinistrieslDepartments may be maintained and furnished to 
the Parliamentary Committee on the Welfare of SCIST as and when 
required. 

Sd/-
(M. VENKATARAMAN) 

Under Secretary to the Government of India 

To 
All MinistriesIDepartments of the 
Government of India. 

Recommendation (Sl. No. 13, Para 5.11 to 5.15) 

5.12 The Committee are unhappy to note that at the level of Director 
out of 23 vacancies filled during 1990. the vacancies filled for SCS and STs 
were nil. The intake of SCs at the level of Deputy Secretary is better than 
those of STs. 

5.13 The Committee regret to note the poor intake of STs in Section 
Officers Grade (seniority quota) and (exam quota). The shortfall figures 
for STs during 1990 in Section Officers Grade seniority quota and exam 
quota and nil and 3 respectively and for STs 7 and 10 respectively. 

5.14 The Committee further note with dismay the shortfall in vacancies 
at Assistant Grade. The Committee are unhappy to' note tbat the 
information regarding total number of vacancies for SCslSTs in various 
categories of posts in respect of MinistrieslDepartments for the yeat 1991 
and 1992 has not been furnished by the Department of Personnel and 
Training after one year of correspondence. The Committee recommend 
that action should be taken against the officers responsible for delay in 
supplying the information. The Committee also recommend that the 
Department of Personnel and Training should maintain the statistics of all 
the posts in respect of all MinistrieslDeptts. so that the same could be 
made available to the Committee whenever required. 
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5.15 As a measure to improve the position the Committee further 
recommend that the Department of Personnel and Training must ensure to 
undertake further Special Recruitment Drives to wipe out the existing 
shortfall in both SC and ST categories. Particularly, in the cue of ST. the 
Committee suggest as agreed to during evidence tbat pre-recruitment 
training should be started in tribal concentrated areas with a vie. to fiod 
out suitable ST candidates for appointment in all the grades. 

Reply of the Government (MlDlstry of PenoDDel, 
PubUc Grievances and Pensions) 

There is no reservation for SCIST at the level of Deputy Secretary .-d 
Director in the Central Secretariat as these are deputation posta goveraed 
by the Central Staffing Scheme. In regard to the grade of Auiatantl and 

# Section Officers there is a ban on dereservation of SCIST vacancies ill 
direct recruitment. The infonnation regarding the vacancies were furiuabed 
to the Committee upto the 1990 examination. the results of which were 
declared in 1991. The results of the 1991 examination were available in 
1992 and the formalities of recruitment in regard to these examinatioDi 
wcre not completed by the time the information was furnished to the 
Committee. 

Thc Committee had asked information in 1992 in respect of employment 
during the last three years (i.e. 1989. 1990 and 1991). While it was not 

, found possible to compile the information asked for by the Committee ill 
thc format as indicated in the Questionnaire, the infonnation as on 1.1.89, 
1.1.90 and 1.1.91 was furnished to the Committee. Information to Seven 
sets of questionnaires covering various fields relating to the problems of 
SCIST were furnished. 

The Department has been maintaining statistical information grou~wiIe 
in respect of all the MinistriesIDeptts. of the Government of India. As 
each group has thousands of posts under them having different desipa-

.. tions in various MinistrieslDepartments. it may not be possible to collect, 
compile and maintain the statistical information in regard to each such 
post. 

The proposal 'to have another Special Recruitment Drive to fiU the 
backlog in SCIST quota is under consideration. In regard to pre-
recruitment training the Ministry of Welfare has been requested to take 
necessary action. 

Comments of the Committee 
The Committee would like to be apprised of the result of the proposal 

.. for special Recruitment Drive which is under consideration to wipe out the 
backlog. 

Recommendation (SI. No. 14, Para 5.10) 
The Committee appreciate the performance achieved during first and 

second Special Recruitment Drives but regret to note' that the achieve-
mcnts in third Special Recruitment Drive deteriorated. The Committee 

152717 
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recommend that all nctC55lry efforts should be made by the Mini5try to 
fulfil the back10a throu,h SRD. The SRD should be continued till the 
baeJdOI is fulfilled. 

Reply of the Govenuaent (Ministry 01 Penonnel. Publk Grievances and 
Peasloal) 

The backlo, to be filled durina the third Special Recruitment Drive 
consisted of posts which had remained unfilled in spite of recruitment 
action bein, taken during the earlier drives. These posts are generally 
those which require some skill or technical qualification for which adequate 
number of SCIST candidates were not available. Secondly. some of the 
baeklo, was bein, carried forWard by the various department5 due to their 
inability to fill up these posts on account of court injunctions. absorption of 
existin, casual labour etc. In short, the backlo, identified during the III 
Special Recruitment Drives consisted of hardcorc vacancie5 that the 
Departments were finding difficult to fill up for one reason or the other. 

The proposal to have another Special Recruitment Drive is under active 
consideration. 

Recommendation (81. No. IS, Para 5.11) 

In order to clear the huge backlog the Committee further emphasise the 
need of opening of pre-examination training centres at district levcl in 
various States, specially emphasising on i~latcd and backwlIrd lIrcas for 
imparting trainin, to SCslSTs in respect of subordinate services examina-
tions held by the UPSClSPSClSSC etc, and recommend that the Depart-
ment of Personnel and Trainin, should initiate immediate action for 
opening of such training centres and take the rcsponsibility to asse5.'i the 
performance of these centres every year. 

Reply 01 the Government (Ministry 01 Penonnel. Public Grievances and 
Pensions) 

The Ministry of Welfare has been requested to consider the recommen-
dation for opening up of pre-examination training ecntres at di5trict levcl 
in various States. As and when these Centres arc opened the Department 

. of Personnel and Training would take necesliary action for <1li5Cssing the 
performance of these centres every year. 

Recommendation (81. No. 16, Paras 5.24 1o 5.16) 

S.24 The Committee note wilh dismay lhat there hali been bilcklog of 
vacancies in Life Insurance Corporation and General Inliurance Corpora-' 
tion. The total backlo, of vacancies of SC employees in Life Inliurance 
Corporation as on 31.5.1992 in categories C and D is 4 and 5 respectively 
and the figures in Categories B, C and P for STs is 24. 20 and 12 
respectively. Therefore. the t~tal backlog for SCs and STs is 65 in Lifc 
Insurance Corporation. 
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5.25 The Committee arc also unhappy to note the position of intake of 
SCsISTs in General Insunnce Corporation as on 30.6.92 in categories A, 

I B and C is 266 and 4 respectively and the corresponding percentage for 
STs is 11, 16 and 10. The total backlog of SCs and STs is 260 in General 
Insurance Corporation. The Committee recommend that all out efforts 

~ should be made to ensure pcscribcd percentage of representation of SCsi 
STs in the services of Insurance Corporation:: without further delay. 

• 

S.26 As a measure to improve the position the Insurance Corporations 
should under take immediately special recruitment drives to wipe out the 
existing shorfalls in both SCI and STs categories. Particularly in case of 
STs the Committee suuest that Insurance Corporations should take all 
positive steps to increase their number . 

Reply of the Government (Ministry or Penonnel, Publk Grievances and 
Pensions) 

The Department of Economic Affairs (Insurance Division) has been 
requested to take necessary action on these recommendations. 

Reply or the GOV~Dt (Ministry of FInance-Department or Economic 
AlI'aln-lnsurance Division) 

Ule Insurtllfce Corporation 01 India 

(Reply to, Pan No. 5.14) 

.. In LlC though the number of backlog vacancies as on 31st May. 1992 
was only 65, the Committee appears to feel that this backlog is high. high. 
Thus it will be appreciated that when the backlog of 65 is spread over the 
various Divisions, it is not even one vacancy per Divisional Office and thus 
the position is not alarming. Besides, after May, 1992 there has been 
recruitment activities going on in the various office of LIC. Recruitmen\ in 
Western, South~rn, Northern and North-Central Zones have not been yet 
completed. With these recruitments, these backlog vacencies would be 
filled in. 

Commenls or the Commlltee 

The Committee would like to be apprised of the result of the 
recruitment in Western. Southern, Northern & North-Central zones. 
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General Insurance Corporation of India 

(Reply to Para No. 5.15) 

In GIC the backlog of SCIST as on 31.3.1991 was as under :-

SC ST 

Group A 02 11 

B 66 167 

C 111 175 

0 12 40 

191 393 

The entirc backlog of SCIST in Group A. C and D wa!' cleared by GIC 
in December. 1992. But backlog in Group B could not be cleated view of , 
the court order. However. the interview have been complctcid and the 
panel is ready. As soon as the court case i!' ovcr. thc backlog in Group B 
will also be cleared. 

C-"mments of the Committee 

The Committee would like to be apprised of thc outcomc of the court' 
case. 

(Reply to Para No. 5.26) 

As mentioned iii Para 5.26 that the Insurance Corporation should 
undertake immediately special recruitment drive to wipe out the existing 
shortfalls on both SCs and STs categories. it is felt that it is not necessary 
to conduct special recruitment drive. After conducting the special recruit-. 
ment drive during the years 1989 and 1990. thc cntirc backlog of vacancies 
has since been cleared. The carry forward vacancies which may arise 
during 'normal recruitment are being filled in by normal recruitment 
process .. The reserved vacancies of SC / ST arc filled in by candidates 
belonging to the respective communities only. 
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Recommendation (SI. No. 17, Paras 5.18 and 5.19) 

The Committee note with dismay that there has been huge backlog of 
vacancies in Public Sector Banks and Financial Institutions. The total 
backlog of vacancies of SC employees as on 31.12.1991 in categories of 
officers, clerical and sub-staff (including sweepers) is 224,967 and 307 
respectively and the corresponding number of Scheduled Tribes is 171, 853 
and 723. 

The Committee are also unhappy to note that backlog of 3254 vacancies 
in Public Sector Banks and Financial Institutions and recommend that the 
Banking Division of the Ministry of Finance should undertake immediate 

• special recruitment drives to increase the intake of SCI and ST. in Public 
Sector Banks and Financial Institutions. The Committee are of the opinion 
that the Government of India may issue suitable instructions to the Public 
Sector Banks and Financial Institutions to increase the vacancies of SCI 
and STs in Public Sector Banks and Financial Institutions. The Committee 
are of the opinion that the Government of India may issue suitable 
instruction to the Public Sector Banks and Financial Institutions to increase 
the vacancies upto the prescribed percentage under reservation orders for 
SCs and STs. In addition, the BSRB and Recruitment Board in Financial 

• Institutions should hold interviews/examinations in the tribal areas with a 
view to selecting tribal candidates for appointment to various categorits of 
posts reserved for them. 

Reply of the Government (Ministry of Penonnel, Public GrievaDCel and 
Pensions) 

The Dcpartment of Economic Affairs (Banking Division) has been 
• requested to take necessary action on these recommendations. 

.. 

Recommendation (Sl. No. 17, Paras S.28 and S.29) 

The Committee note with dismay that there has been huge backlog of 
vacancies in Public Sector Banks and Financial Institutions. The total 
backlog of vacancies of SC employees as on 31.12.1991 in categories of 
officers, clerical and sub·staff (including sweepers) is 224,967 and 307 
respectively and the corresponding number of Scheduled Tribes is 171, 853 
and 723 . 

The Committee are also unhappy to note that backlog of 3254 vacancies 
in Public Sector Banks and Financial Institutions and recommend that the 
Banking Division of the Ministry of Finance should undertake immediate 
special recruitment drives to increase the intake of SCs and STs in Public 
Sector Banks and Financial Institutions. The Committee are of the opinion 

152717 
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tbat the Government of India may issue suitable instructions to the Public 
Scc:tor Benb and Financial Institutions to increase the vacancies upto the 
prescribed percentage of under reservation orden for SCs and STs. In 
addition. the BSRB and Recruitment Board in Financial Institutions 
should hold interviews/examinations in the tribal areas with a view to 
selecting tribal candidates for appointment to various categories of posts 
reserved for thelll. 

(Replies to P ..... 5.18 and 5.19) 

The baCklol vacancies to SC in the Public sector banks as on 31.12.1992 
in categories of offic:en. clerical and sub-staff (including sweepers d were 
approximately 16.581 and 444 respectively and the corresponding numbers 
of STs were 75,528 and 601. 

The Government has taken note of the recommendations of the 
Committees. Govts. has undertaken Special Recruitment Drive for the 
year 1993 apart from the Special Recruitment Drives carried out during the 
years 1989. 1990 and 1992 to increase the intake of SC / STs in public 
acetor banks and As. Further the Govt. has taken several steps to ensure 
that the backlog does not acuralate and is kept within limits. Centres arc 
bein, established for examination ncar to the areas concentrations of STs 
population. Pre-recruitment training is being imparted to SCs / STs can-
didates appearing for BSRBS examinations by all the bank!;, It is expected 
that to the extent of availability of vacancies. the backlog of SC 1ST in 
various cadres of the banks will be cleared shortly, 

RecGIIUIIeDdaUon (51. No. 11, Para. 5.31 to 5.34) 

The Committee find that Department of Public Enterprises was not able 
to fill up even the 50% of the vacancies identified for making recruitment 
in 139 PSUs during 31.3.91 to 1.3.92. The Committee arc unhappy to.note 
the bac:kloa of 6550 vaaaneies in Public Sector Undertakings. The 
Committee recommend that all pos."ible efforts should be made to ensure 
praeribed representation of SCslSTs in the services of PSUs. The 
Committee further recommend that SRD should be continued till the 
blc:kloa is filled up. 

The Committee would also like to stress that necessary administrative or 
.. atutory measures should be introduced in all the PSUs 50 that bucklog is 
wiped out in each of PSU. 
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The Committee are unhappy to note that the Deptt. of Public 
enterprises have not applied information undertaking wise even after 
one year of correspondence. The Committee hope that henceforth all 
the PSUs would maintain statistics relating JO the employment of SCs 
and STs vis-a-vis aeneral candidates so that the same could be made 
available to the Committee on the Welfare of SCs and STs. 

As per Government orders the backlog of SCIST was required to 
be filled up by 31.3.92 by undertaking Special Recruitment Drives. 
But the position is still unsatisfactory. The Committee recommend 
that Ministry should issue necessary instructions to MinistrieslDepart-
ments to hold an examination exclusively for SCslSTs for recruitment 
to different grades in order to fill up backlog. 

Reply of the Government (MInistry or Personnel, Pablk Grievances 
and Pensions) 

As per information furnished by PSEs with regard to Special 
Recruitment Drive as on 31.12.92, about 76% of the vacancies 
reserved for Scheduled Castes and Scheduled Tribes were filled 
through Special Recruitment position Recruitment Drive. A statement 
indicating recruit-
ment position separately for Scheduled Castes and Scheduled Tribes in 
different groups is given below: 

No. of vacancies Vacancies filled position 
identified in 139 as on 31.12.92. 

PSUs as on 31.3.91 
for making recruitment 

SC ST 

Group 'A' 3050 1758 732 
Group 'B' 1378 518 493 
Group 'C' 4497 2060 1464 
Group'D' 3224 1240 978 

12,149 5576 3667 

=9.243 

The recruitment process is continuing for thc remaining unfilled vac-
ancies. 

The responsibility for implementing the Presidential directive on 
reservation for SCS and STs lies on the Head of the Department in a 
formal manner both in the Administrative Ministrics and the Public 
Enterprises. Instructions have· been issued by the Department of Pub-
lic Enterprises to all PSUs to fill up thc backlog vacancics reserved 
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for Scheduled Cutes and Scheduled Tribes in Central Public Sector 
Undcrtakinp u a part of policy of implementation of reservation for SClV' 
ST. (copy cneJoscd). 

AU PSEa do maintain statistics relating to the employmcnt of SCI and 
STs. Thc DcpartmcDt of Public Entcrprises maintain consolidatcd informa-
tioD u .reflected in the Annual Report being placed before the Parliament. 

Commeats or the Committee 
The Committee would like to be apprised of the outcome of recruitment 

procell for tbe remaining unfilled vacancies. 

R.D. JOSHI 
DIRECTOR (A) 
TELE. No. 4363038 

Dear Chief Executive, 

D.O. No. 617193-DPE(SCIST Cell) 
Government of India 
Ministry of Industry 

Department of Public Enterprises 
Block No. 14. CGO Complex, 
Lodi Road, New Delhi-ll0003. 

Dated: the 19th Feb. '93 

As you are aware, the Government is committcd to fill up the backlog 
vacancies reserved for SCslSTs in the Central Public Sector Undertakings 
as a part of policy for Implementation of Rescrvation for SClV'STs. The 
Term 'Backlog Vacancy' is fully explaincd in Para 7 of thc Presidential 
Directive on reservation for SCslSTs in appointments in PSEs circulated to 
Administrative MinistrieslDepartments vide this Department's O.M. No. 
6I19189-BPE (SClST) dt. 25.4.91 (Relevant extract enclosed). According 
to thesc instructions, backlog vacancies are those vacancies reserved for 
SCslSTs which could Aot be filled during theyear due to non-availability of 
required number of SCIST candidates and remained unfilled. In the 
subsequent year, when recruitment is made for the current vacancies. the 
backlog vacancies are also required to be processed for recruitment. 

2. From the reports received on the progress of recruitment, it is noticed 
that the achievement level in this regard is fairly low and a large number 
of vacancies reserved for SCIST still remain unfilled. I shall therefore, be 
grateful if you could personally review the action to expedite clearing the 
backlog vacancies. on priority basis. You are requested to draw up an 
action plan to complete the process of recruitment against the identified 
vacancies. The progress of recruitment may be conveyed to this Depart-
ment in the format enclosed by 10th of every month beginning from 
10.3.93. The status of vlcancies yet to be filled and action plan drawn up 
for filH, them may also be furnished alongwith the report. 

With regards, 
Y,?un; sincerely. 

(R.D. JOSHI) 
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EneJ. As above 

PROGRESS OF RESERVED VACANCIES FILLED THROUGH 
SPECIAL RECRUITMENT DRIVE - REPORT AS ON 31.3.1993 

No. of physical vacancies identified for filling up the vacancies u on 
1.1.93. 

Group A 
Group B 
Group C 
Group D 

Out of the above, vacancies filled u on 28.2.93· 

Group A 
Group B 
Group C 
Group D 

SC ST 

SC ST 

Remarks (Status of remaining vacancies if any, and reasons for delay in 
mling up) 

·Information as on 1.4.93, 1.5.93, 1.6.93 to be furnished by 
10th succeeding month. 

RELEVANT EXTRACT OF PARA 7 OF THE PRESIDENTIAL 
DIRECTIVES Vide BPE O.M. NO. 6I19189-BPE (S~ CELL 

DATED 25.4.91 IS REPRODUCED BELOW: 

7. Ban on dereservation in direct recruitment. 

7.1 Where sufficient number of candidates belonging to SCIST are not 
available to fill up the vacancies reserved for them in direct recruitment, 
the vacancies shall not be filled by candidates DOt. belonging to thele 
communities. In other words. there will be a ban on dereservation in diiled 
recruitment. 

7.2 In an cases of direct recruitment to fin up vacancies in postllle~ 
in Group A,B.C and D. If sufficient number of suitable SCIST caadiclatcl 
are not available to fill up vacancies reserved for them in tbe fint attempt 
of recruitment then a second attempt shall be made for recruitin, IUitable 
candidates belonging to the concerned catelory in the same recruitmcat 
year or u early u possible before the next recruitmeat to fiD up tbac 
vacancies. If the required number of SCIST candidate. are not available 
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even then the vacancies which could be filled, up shall remain unfilled until 
the next recruitment year. These vacancies will be treateu as "backlog" 
vacancies. 

7.3 In the subsequent year when recruitment is made for the vacancies 
of the year (called the current vacancies), the 'backlog' vacancies will also 
be announed for recruitment, keeping the vacancies of the particular 
recuritment year i.e. tlie current vacancies and the "backlog" vacaucies as 
two distinct groups.· While in respect of vacancies for the year of 
recruitment, the normal instructions relating to calculation of vacancies 
reserved for SCIST as well as the instructions that not more than 50% of 
the vacancies could be reserved for SClST, Physically Handicapped etc. 
will apply, all the "backlog" vacancies reserved for SCIST will be filled up 
by the concerned candidates belonging to reserved category without any 
restriction whatsoever as they belong to distinct group of "backlog" 
vacancies. 

7.4 For example, if three vacancies for SC candidates and two vacancies 
for ST candidates remaining unfilled in earlier years are carried forward as 
"backlog" vacancies and four new vacancies arise in the year of recruit-
ment and one vacancy each out of these 4 vacancies are to be reserved for 
SCicandidates respectively following the existing instructions on reserva-
tion, the number of vacancies to be announed will be as follows:-

Name of the Post Current Vacancies 

OC 
2 

SC 

1 

ST 

1 

Backlog Vacancies 

SC 

3 

ST 

2 

7.S If vacancies reserved for SCIST cannot be filled up and are carried 
forward as "backlog" vacancies and remain unfilled for three successive 
reCruitment years, the vacancy earmarked for SC could be filled by ST 
candidate or vice versa in all subsequent attempts, if suitable candidates 
belonging to the category for which the vacancy is reserved is not 
available. 

7.6 Notwithstanding the aforesaid, in rare and exceptional cases of direct 
recruitment to Group 'A' posts where the vacancy cannot be allowed to 
remain unfilled in public interest, dereservation of such reserved'vacancies 
may be permitted with the approval of the Cabinet Minister incharge of 
the Administrative Ministry, on the recommendation of the Board of 
Direpotors. 

OR 

Notwithstanding the aforesaid, if due to non-availability of suitable 
tec:bDically qualified SCIST candidates even with relaxed -..dards, a 
raerved vacancy in technical posts cannot be filled with SCIST candidates 
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and the· post cannot be allowed to remain vacant due to the resultant 
adverse impact on the operations of the public enterpriscs dereservation of 
such reserved vacancies may be permitted with the prior approval of the 
Minister in·charge of the Administrative Ministry on the recommendation 
of the Board of Directors in the case of Group 'A' posts, and with the 
approval of the Board of Directors in the casc of Group 'B' and 'C' posts. 
However. even in such cases were derescrvation may be resorted to, the 
interests of SCIST will be taken care of by carryforward and exchllnge as 
hereinbefore . 

Recommendation (SI. No. 19, Para 5.36) 

In view of the information furnished by the Department of Personnel 
and Training the Committee note with dismay that there has huge backlog 
of vacancies in Railways. Home Affairs. Defence. Revenue. I·B and 
CSIR. The total backlog of SC employees in Railways. Home Affllirs lind 
Defence as on 20.3.92 is 1162. 855 and 526 respectively. For STs is 17111. 
816 and 723 respectively. The Committee feel that inspite of the Adminis· 
trative directives on reservation many of the Ministries/Departmcnts arc 
not following the directives in the actual practice thereby resulting in huge 
backlog of reserved vacancies. The Committee feel that the existing 
administrative direCrlves be replaced by an Aet of Parliament. The 
Committee therefore, recommend that thc Government should bring 8 

proposal for the enactment of Reservation Aet which will be more 
effective. 

Reply 01 the Government (Ministry 01 Personnel, Puhllc Grlevant-el and 
Pensions) 

The Ministry of Welfare has been requested to takc neccssClry iletion in 
this regard. 

Reply or Government 

As regards the filling up of backlog vacancics is conccrned. three Special 
Recruitment Drives were launched by the Govl. of India in 1989·90. 
1990-91 and 1991·92 to recruit more SCs & STs. However. there arc still 
vacancies remaining unfilled. In order to ensurc thllt thc entirc hacklog of 
vacancies for SCslSTs arc cleared. Govt. of India have recently hlllnched 
another Special Recruitment drive for the ye&lr 199..". 

Government of India proposes to bring a legislation on Reser\'&ltion for 
SCs and STs. which is under active consideration. 

[Ministry of Welfare (SCD Division) O.M. No. 1111211261lJ2·SCD. 
U dt. 18.11.93] 
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Comments or the CommiUee 
The Committee would like to be apprised of the outcome of the efforts 

made by the Govt. to consider the legislation on Reservation for SCs and 
STs. 

RecolDmendation (SI. No. 10, Para 5.40) 
The Committee find that the foreign posts of the Government of India 

arc filled up under the procedure of 'Central Staffing Scheme' with due 
regard to merit, seniority and suitability. The number of SCs and STs 
posted abroad during 1989-91 was negligible. Only one SC employee has 
been sent for training abroad during the last three years. The Committee 
would like to recommend that in future. whenever names of employees arc 
proposed for posting abroad. a fair and proportionate represcntation 
should be given to SCIST employees. 
Reply or the Government (Mlnlslry of Personnel. Public Grie,'al1ces and 

Pensions I 
Instructions already exist that each MinistrylDepartment while making 

selection of persons for posting abroad should sec that eligible employees 
belonging to SCIST arc also considered along with others for such posting. 
All eligible SCIST employees would therefore. the duly considered for 
such posting. In so far as training is concerned. it may be stated that in 
1992-93. 14 SC and 6 ST officers were sent on foreign training by the 
Department of Personnel and Training. 

Recommendation (SI. No. 11: Para. 6.3) 
Spccial.arrangements arc being made for training of Group . A' officers 

belonging to SCIST categories. While deputing officers for tr<lining. 
seminars and conference elc. preference should be givcn to officers 
belonging to SCIST category. 

The Committee arc unhappy to note thilt the Ministry have nol ~upplied • 
even after one year of correspondence the figures of SCslSTs who were 
given pre-recruitment and inservice training during the last 3 years in 
different Ministrie5llnstitutions and Organisations and the Centres where 
these training arc provided. The Committee recommend Ihat Ministry 
should ensure that up-to-date record of these figures in respect of all the 
Ministries/Departments is maintained by them properly so that Ihe same 
could be made available to the Committee as and when rcquired. 

Reply of the Govermnenl 
The Secretariat of the Parliamentary COlllmittee on the Welfare of ., 

SClST sent seven questionnaires seeking inforllliltion on various issues 
relating to the Welfare of SCiST. The figures of SC/ST who were given 
pre-recruitment and in service training WilS .. sked only in the fourth 
qucstionnaire which wali sent to this Department on 7.12.92. The informa-
tion in this regard. however. could not be collected from various 

, , 
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MinistrieslDeptts. before the data fixed for the meeting fixed for oral 
evidence (i.e.) 5.1.93. 

The MinistrieslDepartments have however been requested to furnish 
, this information regularly each year. (copy enclosed) 

Instructions already exist to the effect that while deputing officers to 
trainings seminars and conferences etc. preference should be given to 
officers belonging to SCIST. 

No. 36022123,-1J3-Estt. (SCT) 
Government of India 

Ministry of Personnel. Public 
Grievances and Pensions 

(DEPARTMENT OF PERSONNEL & TRAINING) 
New Delhi. the 22 July. 93 

OFFICE MEMORANDUM 
SUBJECT: SCIST candidates who are given pre-recruitment ltnd ill-service 

training-Recommendations of the Ptlrlil1l71tlllllr), Committte on 
SCiST. 

The Parliamentary Committee on the Welfare of SCiST have reeom-
, mended in their 24th Report that up-to-date information relating to SCIST 

who are given pre-recruitment and in-service training should be maintained 
so that the same would be made available to the Committee as and when 
required. The Ministriesll)epartments are therefore requested to furnish to 
the Department before end of February every year information on the 
following: 

.. 
To 

(i) S. No. 
(ii) Name of the SCIST candidate 
(iii) Whether he belongs to SC or ST 
(iv) Whether given pre-recruitment training 
(v) Whether given in-service training 
(vi) if so. the period of training and the placc whcre the 

training was given. 
(vii) Remarks. if any. 

(M. VENKAT ARAMAN) 
Under Secretary to the Government of India 

All MinistrieslDepartments 
of the Government of India. 



CHAPTER III 

RECOMMENDA nONSIOBSERV A nONS WHICH THE COMMIT-
TEE DO NOT DESIRE TO PURSUE IN VIEW OF GOVT. REPLY 

Recommendation (SI. No. 10, Para 5.8) 

The Committee further recommend as suggested by Ministry of Welfare 
during evidence that relaxation in cligibility criteria should be givcn to 
SCslSTs and after recruiting them they should bc imparted in service 
training at massive level which will help in wiping out the backlog. 

Reply of the Government (Mlo Personnel, Public Grievances and Pensions) 

In recruitment to posts, qualifications have been prescribed in regard to 
age, education and experience. In so far age is concerned. instructions 
already exist providing relaxation in the maximum age limit upto five years 
in regard to SCIST candidates. Where some period of experience is 
prescribed as an essential qualifieaiton for direct recruitment to a post alld 
where in the opinion of the MinistrylDepartment concerned. the relaxa· 
tion of experience qualificaiton will not be inconsistent with cffi('ieney. a 
provision is inserted in the relevant recruitment rules to enable the UPSC/ 
competent authority to relax the "experience" <.jualificaiton in the case of 
Sc/sT candidates. The length of service prescribed for promotion is also 
reined in the case of SCIST candidates in certain situations as in the case 
of promotion of Section Officers to Under Secretary in the Central Sect!. 
Service. There are provisions of relaxation of standards of suitability (or 
Sc/sT candidates. Thus various relaxation on eligibility criteria arc already 
provided to Sc/sT candidates. It is however, considered that it may not be 
proper to relax the basic educational qualifications pre,~cribed for a post 
Such relaxation may not also be consistent with the provision of 
Article 335 of the Constitution. 

Recommendation (St. No. 35, Para 1i.8) 

The Committee find that the Central Government Employees Welfare 
HOUIinl Organisation has been set up under the aegis of Urban Develop· 
ment Ministry. This organisation will cater to the housing needs of Central 
Government Employees in various parts of the country. But the Commit· 
tee Tearet to note that there is no reservation for Sc;sT in allotment of 
houses. The Committee wou'ld like to know from the Ministry about the 
rellOns for not providing the reservation for SCIST in allo'tment of 
Houses. 
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Reply or Government (Wo Urban Development) 
6.8 In regard to para 6.8, the Ministry of Urban Development have 

stated that the Central Govt. Employees Wclfarc Housing Organl.'iation 
received a large number of requests and representations from various 
individuals/forums of the Central Government Employees. for rcscrvation 
quota for various categories. The reservations were sought for: 

(a) Spouses of the deceased employees 
(b) Scheduled CasteslScheduled Tribes 
(c) Serious medical cases. 
The Governing Council of the CGEWHO, having representatives of 

employees, considered all these representations but decided that no 
reservation shall be made for the allotment of dwelling units under 
CGEWHO SchemeIPlan. That Ministry has further clarified that any 
eligibl~ Central Government Employees who has applicd. has been/will be 
given allotment. The Governing Council has also decided that in case of 
Type-A dwelling Units (smallest) preference will be given to group D 
employees, thus safeguarding the intcrcsts of low incomc groups. Further 
the number of applications for the schemes in New Bombay and Madras 
have been less than units to be constructcd and so thcre is no question of 
any employee belonging to Sc/sT being denied allotment. 
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Reply of the Government (MInistry of Finance, Deptt. of Economic Affairs-
Bankinl Division) 

Public Sector Banks to take steps to dear the backlog wherever it exists 
by having special recuitment drives or making relaxations in the cut off 
marks for written examinationslinterviews. However, it may not be 
desirable to give relaxation in the qualifying service as such service 
considered necessary for an employee to move to the next higher grade/ 
scale. 

Comments of the Committee 

Please see Para No. 1.10 and 1.11 of Chapter I. 

Recommendation (SI. No.4; Para 1.33) 

The Committee note that the reservations for Sc/sT in public services 
was decided on the basis of the populaiton of 1961 census, considering SCI 
ST population in proportion to the general population as 14.64 and 6.80 
percent respectively. Accordingly the percentage of reservation for SCs 
and STs was decided as 15% and 7.5% respectively on 25.3.1970. 

The Committee are disappointed to note' that there is no proposal at 
present under consideration for revising the percentage of reservation even 
after three decades of its implementation. They feel that since 1991 census 
figures''are now available with Ministry of Welfare, there is a strong case 
for review of reservation percentage for SCslSTs on the basis of 
population. The Committee, therefore, recommend that population should 
be considered as the main criterion for fixing the percentage of reservation 
in services and the existing Percentage of reservation revised accordingly. 
Reply of Government (Ministry of Personnel, Public Grievances and 

Pensions) 
The existing all-India percentage of reservation for Sc/sT is based on 

the 1961 census. the 1971 census perhaps did not warrant any review. On 
the basis of 1981 census, the percentage of reservation in regard to 
recruitment made on an all India basis could not be reviewed because the 
census could not be carried out int he State of Assam. Hence -the actual 
impact of the 1981 census on all India percentages could not be known. 
However, the regional l00-point rosters percentage pertaining to the 
recruitment made on locaVregional basis were revised as a result of this 
census. In the 1991 census also the all India figures of SCIST is not 
available as the census could not be conducted in the State of Jammu and 
Kashmir. The revision of regional l00-points rosters on the basi" of the 
census is under consideraiton. 

Comments of the Committee 
Please see Para No. 1.14 bf Chapter I. 
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Reeommend.tlon (SI. No. 11. P.... 6.7) 
The Committee find that the reservation in allotment of General Pool 

residential accommodation has been provided to the extent of 10% 'in 
types A and Band 5% in types C and D for SCIST employees, The 
al~otments to SCIST Employees are being made in the ratio of 2:1. The 
ct,mmittee recommend that the percentage of reservation for SCIST 
employees should be fixed as 15 and 71/2 percent respectively in all 
Ministriesll)epartments. Similarly. 15% and 71h% of the total Housing 
facilities should be given to SCIST respectively. The Committee note that 
the provision of reservation in Housing Facilities and House-building 
facilities is the responsibility of Urban Development Ministry but the 
Committee regret to note that the statistics of SCIST employees occupying 
Government accommodation MinistrylDepartment-wise is not available 
wim the Government. 
Reply of the Government (Ministry of Penonnel. Puhllc Griev.nces .nd 

Pensions) 
The issue of enhancement of reservation for SCIST employees to the 

level of reservation in employment has been considered a number of times 
in the past. keeping in view the percentage of satisfaction of SCIST 
employees vis-a-vis overall percentage satisfaction in general pool in 
various types. Initially it was decided to reserve 5"/.. vacancics in type I and 
II for allotment to Sc/sT employees. Subsequently. in the year 1974 on 
thef basis of information collectcd from various Ministries!Dcpllrtmcnts and 
after detailed dcliberations it was decided to enhancc reservation 10 10% 
of the vacancies in type A and Band 5% of vacancics in types C and D 
for allotment to Sc/sT cmployecs with the stipulation thut allotments 
among them will be madc in the ratio of 2:1. It was also provided that in 
case therc is no ST employee the quota rcscrved for them may be allotted 
to SC employees. This reservation is ovcr and abovc thc allotmcnt. thc 
SC/ST employees may get in their own turn from the normal waiting list . • The matter was again considcrcd in April. 19<)0 after calling for the 
information from various MinistriesIDepartmcnts and it was found that 
there was no scope for enhancing the rcscrvation to bring it at par with the 
reservation in vacancies in employment. Thc scope of the-se concessions 

'subsequently in 1985 was extended to gencral pool accommodation even 
outsidc Delhi. 

The Ministry of Urban Developmcnt is of the view that it is not possible 
to enhance the scope of reservation to thc extent of 15% and 7112% for 
SCIST employees on the following grounds: 

... I. Though reservation in employment hus been provided to the 
extent of 15% and 7112% for SCIST employees. it ha!i not llccn 
possible to fill up all thc rescrved vacuncic!i due to non-
availability of suitable candidates. Therefore. thc reprcsentation 
of SCIST employees in Govt. scrvices cannot be hlkcn as 
15% and 71J2% of total strength_ 
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II. The need for housing is important for the low paid Govt. 
employees of the other categories as in case of SC/ST 
employees. 

III. If reservation is provided in allotment of Govt. 
accommodation to the extent of reliervation in employment .. 
there may be demand from the other backward classes likely 
to be provided reservation in employmen~ for reliervation in 
Govt. accommodation. 

IV. In view of the acute shortage of Govt. accommodation Govt. 
employees arc able to securc govt. accommodation only 
couple of years before their retirement. If the reservation iii 
enhanced this may lead to further shortage of accommodation 
available for other category employees. Therefore. the-
reservation to the extent of 15% and 71/2 may be considered 
only when the satisfication level of housing goes up at least 
90% as against the present 6()U;'. or so (in Dclhi) hased on 
restricted number of applications. Any increase in the 
reservation at present would be most unfair to the employees 
who have been waiting to gct II house for 20-25 years. 

C"mments of the Cmnmillee 
Please su Para No. 1.17 of Chapter I. 



CHAPTER V 

RECOMMENDATIONS/OBSERVATIONS IN RESPECI' OF WHICH 
FINAL REPLIES HAVE NOT BEEN RECEIVED 

Recommendation (SI. No.5, Para 3.7) 

The Committee observe that the privilege~ available under Panchayati 
Raj Act are not provided to Scheduled Areas pving the plea that 
Vth Schedule is already in the Constitution for the Scheduled Areas. But 
since last 43 years not a single directive has been issued under Vth 
Schedule. The Committee recommend that Panchayati Raj Act should be 
applicable to para 5(1) of the Vth Schedule. 

Reply or the Government (MInistry of Personnel, Public: Grleva_ 
and Pensions) 

Ministry of Rural Development (Department of Rural Development)has 
been requested to take necessary action in this regard. 

Reply or the Government (Ministry or Weir are) 

Action: 

The provision of the Constitution (73rd Amendment) Act, 1992 were 
analysed and Welfare Minister's order were obtained to suggest 
amendment to the Act so as to make it applicable to the Scheduled areas. 
Accordingly, the Ministry of Rural Development which had introduced the 
Bill in the Parliament was moved. The Ministry of Rural Development has 
responded to the effect that such an amendment is not necessary for the 
following two reasons:-

(i) Exemption of Scheduled and Tribal Areas only means that manda-
tory provision is not applicable to these areas. This, however, does 
not mean that the State Panchayati Act, when drafted for the 
remaining parts of the State are not or cannot be made applicable 
to these areas; and 

(ii) The Governor has powers under para 5 of the Stb Schedule to 
direct by public notification that any law sbalVsbaU DOt apply 10 
the Scheduled Areas or part thereof and witll --=' __ ficatioll • 
"J be specified thercia. 
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In view of the observations of the Ministry of Rural Development. the 
matter has been referred to the Department of Legal Affairs for advice 
which is awaited. 

[Ministry of Welfare (SCD Division) O.M.No. l1021I2fl/92·SCD. V 
dated 18.11.93] 

Reply or the Government 
Ministry of Rural Development have constituted a High Level 

Committee under the Chairmanship of Shri Dileep Singh Bhuriya. M.P. to 
discuss and examine the issues relating to extension of the provisions of 
Part IX of the Constitution to the Scheduled Areas and to make 
recommendation on the salient features of the laws for extending the 
provisions of this Part of the Constitution to the Scheduled Areas. A copy 
of the order dated 10.6.1994 constituting this Committee is enclosed. 

[Ministry of Rural Development's O.M. No. N 1 1Il121 1/93--PR 
datcd 11.7.94] 

No. N-11011l3/1.J3--PR 
Government of India 

Ministry of Rural Development 
Krishi Bhavan. New Delhi 

the Wth J lInc. 1994 
ORDER 

SUBJECT: Constit/l/ion o[ u Higlr Lew!1 COlllm;fll:e to milke 
rtcommtndQtions on tlrt suliellf [eall/I'e.l· of the Itlw lor e.\'(L'Ilciing 
tht provisions of tht CotUlitwio/l (731'd Amendment) Act. 1992 to 
tht Schtdultd Artu.f 

It has been decided to constitute a High Level Committee to discuss and 
examine the issues relating to extension of the provisions of Part IX of the 
Constitution to the Scheduled Areas and to make recommendations on the. 
salient features of the laws for extending the provisiom of this Part of the 
Constitution to the Scheduled Areas. 

2. Accordingly, a High Level Committee is hereby constituted with the 
following composition:-

1. Shri Dileep Singh Bhuriya. M.P. 
2. Shri Shibu Soren. M.P. 
3. Shri Bheru La: Meena. M.P. 
4. Shri Khagapati Pradhani. M.P. 
5. Shri Somjibhal Damor. M.P. 
6. Shri Manikrao H. Gavit. M.P. 
7. Shri Piyus Tirkey. M.P. 
S. Prof. M. Kamson. M.P. 
9. Mrs. K. Kamla Kumari. M.P. 

10. Shri Mankuram Sodhi. M.P. 
11. Shri S.N. Brohmo Chaudhury. M.P. 

Chairman 
Member 
Memher 
Mcmber 
Membcr 
Membcr 
Member 
Member 
Mcmber 
Mcmber 
Mcmhcr 



33 

12. Shri Peter G. Marbaniang. M.P. 
13. Mrs. Bibhu Kumari Devi. M.P. 
14. Shri Hiphei. M.P. 
15. Shri Sushil Barongpa. M.P. 
16. Shri Bandi Oraon. Vice-Chairman. Sc/ST 

Commission 
17. Dr. B.D. Sharma. Formerly Commissioner for 

SCIST. Govt. of India. 
18. Dr. Bhupinder Singh. Formerly SpJ. Conullissioner 

for SCIST. Govt. of India 
19. Shri D.N. Tiwari. Director General. Forest 

Research Institute. Dehradun 
20. Dr. R.L. Meena. AddJ. Secretary. Dept!. of 

Legal Affairs 
21. Shri P.K. Mohanty. Joint Secretary. 

Ministry of Welfare 
22. Smt. Sushma Singh. Joint Secretary. 

Ministry of Rural Development 

Comments or the Commitlee 

Member 
MembC'r 
Member 
Member 
Member 

Member 

Mcmber 

Mcmber 

Mcmhcl' 

Mcmber 

COil vcnor 

3. The terms of reference of this Committcc would be as undcr:-

(a) The Committee shall suggest steps for harmoni~ation of Fifth. 
Sixth. Eleventh and Twelfth Schedules of the Constitution liS they 
impinge upon the Panchayati Raj In!ititutions; 

(b) It shall formulate the salient featurel' of the law that may he taken 
up for enactment by Parliament for extcnding the provisions of the 
Part IX of the Con!ititution to the Scheduled Arcils refcrred to in 
clause (I) of article 244 of the Constitution suhject III such 
exemptions and modifications as may he necessary undcr article 
243 M(4)(b); and 

(c) Variations and modifications in other Aets relevant 10 the Fifth 
Scheduled Areas in order to strengthen imaitutions of locill 
Government in Fifth Scheduled Areas. 

4. The Committee would submit its recommendations within iI pcriod of 
three months. 

S. The Committee will lay down its own procedure ilnd methodology of 
work. 



6. The secretarial assistance and related services to the Committee would 
be provided by the Ministry of Rural Development. 

To 

SdI-
(Sushma Singh) 

Joint S«rttary to tht Govtrnmtnl of India 

1. All Members of the Committee. 

2. The Cabinet Secretariat, Rashtrapati Bhavan. New Delhi. 

3. Shri K.R. Vcnugopal, Secretary. Prime Minister'5 Office. South 
Block. New Delhi. 

4. The Secretary. Ministry of Parliamentary Affairs. 42. Parliament 
House. New Delhi. 

5. PS to MOS(RD)(T)lPPS to Secy.(RD)IPS to AS(RD) 

6. Guard file/spare copics 

The Committee may be apprised of the action taken by the Deptt. of 
Lelal Affairs and the recommendations of the High Level Committee 
appointed by WO Rural Development to examine the issues relating to 
extension of the provisions of Part IX of the Constitution to the Scheduled 
Areas. 

Recommend.Uon (SI. No.6, Paras 3.15 and 3.16) 
After going through Dr. Ambedkar's statement in the Constituent 

Assembly while framing Article 365 and the recommendations of Sarkaria 
Commission in this regard alongwith the reports of the Working Groups of 
Tribal Development, Planning Commission. 1990-95. the Committee feci 
that with the cooperation of rhe States the administration of Scheduled 
Areas and schemes drawn up under Article 339(2) can be achieved 
successfully but when the States did not abide by it for the last 43 years it 
is not expected that this can be done in future also. Therefore. the 
Ministry of Welfare is urged upon the explain and pressurise State 
Government to get the work done with their woperation as per the 
recommendation of Sarkaria Commission. In the event of failure in this 
attempt within the next three months. action should be initiated to issue a 
directive as a last resort taking all formalities required for this purpose as 
exploitation of tribals is a serious lap~e on Ihe part of the State 
Governments concerned as the Central Government cannot remain II silent 
spectator of the exploitation caused by the State Government concerned. 

'he United Nations Or ..... tion has declared 1993 as International 
Year for indiFnous (t~) peopk. The Committee suggest that the 
o.urwfllCnt IhouId Jlift"'id.-~pccial con_ration for the beneficial 
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prOJl'lmmea for the tribal development and draw the attention of the 
Govemment to implement all the recommendations madc under Sth 
Schedule without fail. 

RepI, or the Government <Mlo Penonnel, Public: Grievances and Pmdoal) 

The M1hiStry Of. Welfare has been requested to take necessary action in 
this regalld. • .• ~ 

Repl, or the Government (Ministry ctf Welfare) 

The Ministry of Welfare has examined the is.~ue of directive by the 
Union to State Government and U.T. Administrations for implementation 
of Excise Policy in the interest of the tribal people of the country in 
accordance with provision under Article 339(2). The Ministry of Law and 
Justice (Deptt. of Legal Affairs). Ministry of Finance and Ministry of 
Home Affairs were consulted on this issue. Deptt. of Revenue hu 
supported issuing such a directive. The Deptt. of Legal Affairs has advised 
that since the question involved will have a bearing on Centre·State 
relations. the Administrative Ministry may obtain the views of Home 
Affairs. The Ministry of Home Affairs has not apparently agreed with 
proposal for issue of directives and advised to hold a meeting of the Chief 
Ministers of the States who are not following the guidelines. However. the 
issue is under examination. 

[Ministry of Welfare (SCD Division) O.M. No. l1021126/92-SCD.V 
dated 18.11.9:4] 

Comments of the Committee 

The Committee may be apprised of the outcome of the meeting of the 
Chief Ministers of the States who are not following the guide.Jines and the 
action taken by the Ministry of Welfare. 

NEW DELHI; 
April, 1995 

a.., 1917 (S) 

PARAS RAM BHARDWAJ. 
CI,u;rmtln. 

Commin« on the Welfure of sCJ ci STJ. 



APPENDIX 
(Vide para 4 of the introduction) 

Analysis of the Action Taken by Government on recommendation 
contained in the 24th Report (10th Lok Sabha) of the Committee on the 

Welfare of SCs and STs. 
1. 
2. 

3. 

Total number of the recommendations .................. . 
Recommendations/Observations that fiave been 
accepted by Government 
Numbers .......................................................... . 
Percentage to total ................ . .......................... . 
Recommendations/Observations which the 
Committee do not desire to pursue in view of the 
Governments replies 
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25 
71.43 

Numbers ........................................................... 2 
Percentage to total ............................................. 5.71 

4. Recommendations/Observations in respect of which 
replies of Government have not been accepted by the 
Committee and which require reiteration 
Numbers ........................................................... 5 
Percentage to total..................... ..... ........ ........... 14.29 

5. Recommendations/Observations in respect of which 
final replies of Government have not been received 
Numbers ............................................................ 3 
Percentage to total. .......... ...... ............. ..... ........... 8.57 
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